« . FORM NO. 4 b
' ( See Rule 42 )

in The Gentral Admlmstratlve Tribunal

GUWAHATI BENCH GUWAHATI

i

ORDER SHEET
APPLICATION NO.

éé OF 19955

Apphcant(s) S\Mu. K. P™ O\; s
-V S$-

"€y M éi NS
Respondent(s) ’Lq TRER Y ﬁw\dkw\ |

_ o - s p'\'k
Advocate 'ff)'r 'APRIiCaPt(S) ?;% A\S %ﬁxxu?fr‘ '
S e C,\,\o\\gno\btu’r
| B cheknebody,
Advocate for Respondent(s) ] - v\w !

. &g\ia e S

Notgs of the Registry Date | Order of the Tribunal

heare

~ 4 .
Vel

(D

7.4.98" |

On the prayer of Mr M.Chanda on behalf
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appéaring on behalf of the applicant and
Mr A.K.Choudhury,learned Addl.C.G.S.C for
the respondents. Mr Choudhury is to take
instruction by 5.5.1998. |

List on 5.5.98 for admission.
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Application is admitted. Issue
notice on the respondents immediately.
List on 3.6.98 for written statement

and further orders.
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Two weeks further time is allowed
for filing of written statement on the

prayer of Mr S.Ali on’ beha1f of Mr A.K.

Choudhury Addl.c G.S.C.

List on 11 6. 98 for, wrltté stztement
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Division Bench is not available. The
Case is adjourned to 20.1.99.
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p called. Applicant has engagéd three
; counsel. None of them is present before
this Tribunal. Mr A.Deb Roy, learned Sr.
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X - The case is dismissed for default.
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